FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankrupicy (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SN CINEMA
ADVERTISING PRIVATE LIMITED

1a NAME OF CORPORATE DEBTOR SN Cinema Advertising Private Limited

2, DATE OF INCORPORATION OF CORPORATE DEBTOR 01.04.2010

AUTHORITY UNDER WHICH CORPORATE DEBTOR I |Registrar of Companies, New Delhi
Registration No. 201113
INCORPORATED/ REGISTERED

4. CORPORATE IDENTITY NUMBER / LIMITED LIABILITY IDENTITY |U22222DL2010PTC201113
NUMBER OF CORPORATE DEBTOR _
5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL OFFICE (IF  [Current Registered Office Address:
( A 419 B, 4™ Floor, Somdatt Chambers 1,
ANY) OF CORPORATE DEBTOR 5 Bhikaji Cama Place, New Delhi 110066

Previous Registered Office Address:
A 210 & A-211/5, IInd Floor, Somdatt Chambers
1, Bhikaji Cama Place, New Delhi 110066

6. DATE OF CLOSURE OF INSOLVENCY RESOLUTION PROCESS 09.10.2025
7. LIQUIDATION COMMENCEMENT DATE OF CORPORATE DEBTOR ~ [09-10:2025
8. NAME AND REGISTRATION NUMBER OF THE INSOLVENCY Rakesh Kumar Jain

IBBI/IPA-002/IP-N00053,2017-18/10105
PROFESSIONAL ACTING AS LIQUIDATOR

E-2035, Basement, Greater Kailash,

9. ADDRESS AND E-MAIL OF THE LIQUIDAT AS REGISTERED
s it L Part IT, New Delhi -110048.
WITH THE BOARD Email : sirshree.rakesh@gmail.com
10. g ; e . [E-205, Basement, Greater Kailash,
0 ’ADDRESQ AND E-MAIL TO BE USED FOR CORRESPONDENCE WITH Part 11, New Delhi -110048.
THE LIQUIDATOR Email : nclt.sncinema@gmail.com
1. LAST DATE FOR SUBMISSION OF CLAIMS 08.11.2025

Notice is hereby given that the Hon’ble National Company Law Tribunal New Delhi Bench has ordered the
commencement of liquidation of the SN Cinema Advertising Private Limited on 09.10.2025.

The stakeholders of SN Cinema Advertising Private Limited are heréby called upon to submit a proof of their claims,
on or before 08.11.2025, to the liquidator at the address mentioned against item 10.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit
the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process,. the claims submitted by such a
stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted under
section 38.

Rakesh Kumar Jain,
Liquidator X5 \e
SN Cinema Advertising Pvt Lt
Place : New Delhi

Date :13.10.2025
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Corporatedeptor |

8. [Name and regstraion number of el |RakeshKumardain .
insolvency professional acting as iquidator. ™| jBBI/IPA-002/IP-NO0D53/2017-18/10105

'8; | Adress and email ofthe interim resolion E-205 Basement, Greater Kailash;

""" P‘rﬂfﬂ&ﬂﬂﬁﬁ asregistered with the Board -1 FMILN&HDEH]J'HME

""""""""""""""""""""""" Email : sirshree.rakesh@gmail com

10] Address and email b beused fork || E-205 Basement, Greater Kalash;

----- comespondence with the liquidator...........|Pa Il New Debi 110048, ...
________________________________________________________ Email : ndt.sndnema@gmailcom

11| Last date for submission of daims | ogtzozs

Hntn:e is hereby given that the Hon 'ble National Company Law Tribunal New Delhi Bench has orde rEdﬂ'!E':
i:nmm&n-cerne nt of liguidation of the SN Cinema Advertising Pnvate Limited on 09.10. 2025.

The stakeholders of SN Cinema Advertising Private Limited are hereby called upon to submit a proof {:f
ﬂ'uarﬂlznms onor before 08.11.2025, to the liquidator at the address mentioned against tem 10. :
'ﬂ}e financal creditors shall submit their proof of claims by electronic means only. All other stakehnlders
i‘nay submit the proof of claimsin person, by postor by electronicmeans. :
Euhmms:{m offalse or misleading proofs of daim shall attract penalties.

!n case a stakeholder does not submit its claims dunng the liguidation process, the claims submitted hy'
ELn:h a stakeholder during the corporate insolvency resolution process under the Insolvency and
Eankmp’ﬂ:y Board of India (Insolvency Resolution Process for Comorate Persons) Regulations, ED1E
shall be deemed o be submitted under section 38.

Rakesh I(urrﬂr.}am:
Liquidator:

SN Cinema Advertising Pvt Ltd
Place : New Dﬁlht

Date : 13.10.2025
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sdindiaShelier 3T JeTe wisery Fufeae fBfics

DL =Woms laam oo Frafey : wic—15, BOT To, Gaev—44, ST TR, THUM, BRATT—122002.
TAeER gfed R W 8 fR uwRied Feie HYPERSOFT TECHNOLOGIES LIMITED m;mhm:laieﬂwzsz, aww#r@ww%%aﬁwsﬁm%w AAPICl), BTG — 224001,
S 1 FET FER S F T W 256 T Registered Office: Unit 117, 1st Floor Techno-1 Sy. No. 86, 87(P), 88(P), 88/1, Raidurg, Serilingampally Mandal, IR HGT, 124 /3, 3[el, SdpR AT, Rl g, e o trenRed |fdes, el SR gee — 271001,

I % YT 9, RiferEl 9, ESC0017588 & d&d . .
’ . Ranga Reddy, Madhapur, Hyderabad, Shaikpet, Telangana, India, 500081 IR NIGED _ gufaT % & fou e
R fer st =R wféfReRe o, 90034423, & v pur, Fly P & g6 - IIS Cul &

90034424, 90034425, 90034421, 90034426, Corporate Identification Number (CIN): L62010TG1983PLC003912, [ e ( ) 2002 & o(1) & ] oy s o

o Phone: +91 8143858084; Email: info@hypersoftindia.com; Website: www.hypersoftindia.com
9003442 X AR Head 13269257 G f3a yada sifaferear, 2002 & aga 3T Jece wssy FIRTS (anseaewe) (fderT dacre
13269306, 13269307 | 13269316, 19522403 A Recommendations of the Committee of Independent Directors (“IDC”) of Hypersoft Technologies Limited (hereinafter referred to as “Target Company”) in ’ X . ) )
19522452, 2668529 | 2668578, 19522453 U relation to the Open Offer (“Offer”) made by Narra Purna Babu (Acquirer), to the public shareholders of the Target Company under Regulation 3(1) 3(2) and & UTH TGP JAS mﬁﬂ-/w CURCED) %Tl'-; gaar
19522498, 4578297 ¥ 4578346 T, I 7T € AT et 3(3) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended (hereinafter referred to as “SEBI UAGERT Hd ARV & 3R faRiY ®U 4§ dolaREl), e—dhoiaR(R) TAT TREI(R) 3fqar I diAl ara /i ufa=ieay a1
%@W%% i 8 v i 3 SAST Regulations”) AT & I & b YN oMeR & Ut 9@ / UM afofd erae |edfd /A, Rt deoll sTSUATGHl (I o aR)
o R 3 R o ’r%m%|§ - 13" October 2075 & UIfdgRd IfeNI gRT foran S gar &, < aftid $olaR], A8—dolaRi fMal TRexl | IHRIT RT & a¥jell & forg fasiia
ate ctober, . . )
Forll 1 o ) A T e i F R ' 30—10—2025 T "ORY & TT&i &, SR & O 37 7R o W | gul 37 MR W N W | G oo MR eRIER IR S S
2, W 30 W i At wER ¥ o TR R, Name of the Target Company Hypersoft Technologies Limited aftfg &1 78 2| Ardoifae Aemd # 9r7 o & forv suast wfdr gl Hrotde frmrdT SEuhuadl & q‘[‘@?ﬁ’c 3MFRT & 99
[ e E'ﬁy e IR ;ﬁ’ Wn_f Details of the Offer pertaining to Target Company This Offer is being made pursuant to Regulation 3(1) 3(2) and 3(3) of the Securities and 29—10—2025 I 3@l Jd 3(U. 5 g0l b, TUHS VA AGIRESIS /A / RIS / TASUHS! §RT BT, IGT/PAfRe Frafed :
50003; = R YW 3 zﬁA 3]’:1?“ - Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, i AT 282, WIEHY TN PiveldN, I, Hed d% 3t SfSTT & U, <dBTe!, Holldlg — 224001, TR T, 124 /3, ¥dd],
e qaarﬁasﬁaﬁﬂ 8 ‘c,ﬁr&:lﬁ T 2011 and subsequent amendments thereto (“SEBI SAST Regulations”) for acquisition of up TSR dARTEl, Rifda asd, diermd TaSId B Afdes, el SR Ua¥—271001 & URT H STAT H_AT 81T |
mf - to 42,25,442*! Equity Shares (“Offer Shares”), constituting 26% of the expanded capital*?
& of the Target Company at an Offer price of Rs. 11/- only (the Offer Price) per fully paid-up SROT WTAT &. TAT PolaIe(er)/Ee- Potare(er)/amece(er) Firor Faar 3 k¥ AR oo PEIT PT GPIe Fefdra goor
) g Equity Share, payable in cash, aggregating to Rs. 4,64,79,862/- (Rupees Four Crores Sixty [@regett anfer (&) /@reeht ufdferfer @ amor TFHTT T (gosfdra/ sifas goige eIfer
fedids (DATE ): 13.10.2025 Four Lakhs Seventy Nine Thousand Eight Hundred and Sixty-Two Only) @ TEd)
“Includes 22,17,160 existing public shareholders as on the Public Announcement date. Y / sl W Q) o/ s I BTl T G 12-03-2025 %. 10,87,663/- Aipfas 3. 10,00,000 / —
"2 Includes 36,05,000 shares allotted to allottees in the public category pursuant to the T T LAGDVLLONS000005148090 & (ng'a <9 R FTEl 89N ©8 Heoll %. 1,00,000 /—
pre;.erential issule. which gas beer.1 rI}oFc{ked-lin.forla6;)e2riodf oI: sis)‘(Egorct;;fr:m tlhe. date odf LAGDVLLONS000005146387/ a1 s 1)
trading apprqva in accordance Wl't egulation .( ) of the ( ) egu ations an AP-10346286 & AP-10343813
are not permitted to be tendered in the open offer in accordance with regulation 167(2) of
‘H: q\ (N . SEBI ICDR Regulations and if tendered, shall not be accepted in the open offer. a—m—ﬁ.’\:ra;ra-ofa-: gefea Eﬁ JaT 3797 Qa' e : 376.81 a—.rf Hexw qﬂ%{l e 9] 152, TTET 3T 192 BT TP 4, Gﬁ' UTH Eﬁw’ rac
3WXXI%WEFQFW Name of the Acquirer Narra Purna Babu qg E-E[Wq_r qeilel. Drefial, Srefr feT # Rerd 8 | AAT— qd: Il gexelifh, giRes: e o o1 4, SR: XM bael o A, <
i NTAT
ol 2 AT e g E ices Limi | ; - : V- -
(R i 2013% 37:%:;; e Name of the Manager to the Offer | Finshore Management Services Limited ] o /S G U e gra, A/ S S 12-02—2025 T. 14,22,164 / — . . 23,00,000 /—
e (q'\_rﬁ'm'_{'UTé‘j i) B, 2014 F Members of the Committee of Independent Directors (IDC) Mr. Ramesh Babu Kommineni - Chairman g3 e a1, & /S G <@ ueh fhee ard (P dIGE g 9159 B9k UdH Al PosTT %. 2,30,000 /—
: 4(1) % 7D ’ Mrs. Manjula Aleti — Member LAFZVLLONS000005091901 3R EISCIIE)) i
1. TAgaT '{iﬁ:ﬁ[ frar W & 6 U IDC Member’s relationship with the Target Company (Director, | All the members of the IDC are Directors of the Target Company and have no other LAFZVLLONSOOOOOSOQ1714/A’P-10.22.2760 S A_P_10220812 _
AfUfRM, 2013 W ORT 366 H II-HRI Equity Shares owned, and other contract/relationship), if any. | relationship with the Target Company. GaufeT o1 qufer : GoufeT & @il 3ier @i WS : AbT AT 513, GRAT 77.90 T HIeR (837 I Wie) Ehe, A A, Hgcel—USI,
T S | dedle — AR, e — e, g, Wer— qa—1gd 357 S &1 7, IRTH—YaR dld BT 9dbMH, STR—IIS Hhodle s, Ifem—ared
(2) & 3 .ﬂEll ﬁr =N V% Trading in the Equity Shares/other securities of the Target | None of the IDC members have traded in the Equity Shares of the Target Company during S H aEE % q“é
AT FR, AR & U Th A Company by IDC Members 12 months prior to the date of the Public Announcement of the Offer on 28t March, 2025
T T TG ¢ 6 T wEed v aad and till the date of this recommendation. fererar aire o :

JrgeRT [RReW &l ot sifufrem, 2013 &
s XXI % 9 [ % ded "digent

1) fEiRa M/l yoa don famr @ &R o over sefeer @ @i d@ 282, F&0 TN Sivelad, dd, dgd 9@ i 3fear @
U, aPIel], BOaG—224001, TR QT 124 /3, 9ad, dsd ARl Rifdd o159, deded TOedl Bie-RRd dfaws, Mel, Stk Jasi—

IDC Member’s relationship with the Acquirers (Director, Equity | None of the IDC members holds any contracts nor have any relationship with the Acquirer.

Ytz wede ffre A e et % Shares owned, and other contract/relationship), if any. ] A ool B R B o < 9 N - |
A : = -. 271001 < . 10.00 3. 5.00 TH =T il
WY IR W Hithd o & ®Y H tlTrﬁEb_cI Trading in the Equity Shares/other securities of the Acquirer | Not applicable as the Acquirer is Individual. 2) I/d AR R Iou & HH WR T 99 ST |
foman <o by IDC Members 1 3) SWRigd wHfd /A & Ha g TR a1 aiferat /ffderelt @ wrer SuRafia orgeR eriER IR Herd ww BNl | SuRSt i e dece
2. a;q:i. % qe gy freferfe €: Recommendation on Open Offer, as to whether the Offer, is or | Based on the review, IDC Members believe that the Offer is fair and reasonable and in line wrserer Frafeerer fafdes @ ger 7 T afRv | st 5‘_"’1{\”'“"5”- @1 LTS AR, Ao b 9, qrTE B e |
i;é’ﬂ, %ﬁa?;w, feraes, m L) is not, fair and reasonable with the SEBI SAST Regulations. 4) ITAAH G B Fhe dearal Givd fRaT ST WG wd A8 ' {6 98 9ol o9 ¥ SR w9 9 A 8 91y iR fF arelt i
, ad, TR, dER ) T 1 grfara | HH AR B AR | Witamd SR B STadd dlell SRATGR B &I RAdeEaR R, Ik yxarfad ¥ Sael WaR o™
Yir ST T e e e Disclosure of Voting Pattern of the meeting in which the open | All the IDC members unanimously voted in favour of recommending the open offer &g ‘1?1? . N
' f I was di d l. : .
T qF, TG, WiHE W@, oTier proposal was discusse proposa 5) wiasreiell iefiarar de & wHg qd feiRd o) i &1 Ffemr 286—10-2025 B gal. 11.00 g TAT 3G, 500 g B &G B Thd & |
AIRAEUT A, T WA, Tefd &, Summary of reasons for recommendation IDC Members have reviewed: 6) Wl drefierdr BT fFy S arel @afad @, =@Nen & Il geETd, s IR /Ieadd diell @ 25 vfera Il s Suasy wfYr affera
Fafeld & 3R TN W SgaH a. Public Announcement (PA) dated 28" March, 2025 g, widpd el & U 24 € b MR S Bl B IR gD O bR H g dRe R \Ef A8 e/ urgde G gy At
HET, WA T 3T TqrAT bl ot T b. Corrigendum to Public Announcement dated 4* April, 2025 & fory uxge @ Set |
W R e ewE ¥ wetw e c. Detailed Public Statement (DPS) published on 7" April, 2025 7)  SWIGIER ARG AR S R B AT, AR A A <R, el g i AR @ i @ R gfe B R 9, se R
s €, o I AT S d. Draft Letter of Offer (DLOF) dated 16 April, 2025 BT BISHT, 158 27 BT ferar gd, a7 15a1 39 IR A1 /garer Rad 2 &) Rafy § 158 R7 & 918 ugal SRIREH & oar &) anfi|
I Egi_ T ﬁm e. SEBI observation letter dated 1%t October, 2025 G'Qﬁaﬁ'iﬁ NN q“i Rerfy # awaf o 5 A & 3 <
; R 3ﬂ"{ ’ ’ it ¢ f. Letter of Offer (LOF) dated 6™ October, 2025 ) o) R 2R A g . ﬂ:cf i N ' w N / ?ﬁ'cﬁﬁma% - ﬁﬁm j?:ﬁ:i[iﬁ WI;?T?I% Wﬂ? S
4 Ere ’ g Based on review of the above documents the members of the IDC are of the view that the RISHT Ject iz PRI &RT 9Isd X S RS !

% T, forrt, femur 3R offer price is in line with the parameters prescribed by SEBI in the SEBI SAST Regulations. 9) ST Rl AMETHTHH g1 i l_f ofe @ ‘mﬁ:‘ gﬁ—rﬁ'_ % _éi‘ Al 3_5135 & fo wifafe ik s g S ﬁzﬁ/ud”i?‘“ w,
faawor < W WA A wE SR This detailed recommendation will be available on the Company’s website: www. ASTell JpTT AT HIATIET Il Bl Siid / Yfte el T/ draferdl § AR of | Bl wefcd o faell s & gerar @ e 58 onf
Tfra &, WAl W, WEred hypersoftindia.com 10) 1 v Ew, Rk PIE, oA deliardr gRT Swadd Hifid dlel IR IR QT BN | S dIellQT B A BRI @ 39§ aar g
HIT, AT HAESH o WA W e, : — | AT A B YT B F R bR &l |
e W ST S T 3 Details of the Independent Advisors, if any | None 1) fsr ot " ¥ o PuiRe AT gog fre Pl od ot & e &

3. FEIga HO % HEREH 3R snféeen Any other matter to the highlighted | None 12) el SICGTdT /el B R T Gofld BRa™ & g B & Ig9R ol W e SIE), Gollarl god AR I @ g8 BRA 8 |

3 THINAUST o IS < ek 9fd o & 13) WRIGT IRBR B el WNHR AT SRABGR I 3rdl 31 B BRor gqg fFfder grefid /i / v a9 @ik {1 31 qd g

. § ot To the best of our knowledge and belief, after making proper enquiry, the information contained or accompanying this statement is, in all material respect, true R A
U EECIRIKRE §-573, 30 Hf, and correct and not misleading, whether by omission of any information or otherwise, and includes all the information required to be disclosed by the Target fow &= fawr & Td A W a1 T AER F !
FeAra-=7 feel-110048 W IUEH T | Company under the SEBI SAST Regulations. 14) sTgd dreiard S GER AR W A FOR 491 — 98184 60101 UR THIH B W & |

4. TAEaRT faa foha S € 7 39 3fesd ) : —
TR ST e ’ﬂ%wﬁﬁs;? [T For and on behalf of the Committee of Independent Directors of [aImece/TaeaIar @ 15 fiar ar st sifew

TEEE F A O S (21) R % Hypersoft Technologies Limited TdgERT SuRafia qv\équ/eiuquucn/iné_di Eal NSl & S ® 5 T aRT 13(2) & BT AT gaw § affargar ¥ 99 W e e ok wdt
N N sd/- wfed, rar @ Ay 3 ugel gaar ) <, e swe I8 W ARRd e @) S iR ¥ gerar ifd, Aaf B, M @t iR SRt |fed
PR, T fee TRV Hex( e Place: Hyderabad, Telangana Ramesh Babu Kommineni ESSECIRSININ )

T g - Date: 13" October, 2025 Chairman of IDC f&fer : 14-10-2025 ey 33T dece oy wuled & orfe st

| JMEEHN fafeg™, sdf H@fvra, wite 4. 6,
7, 8, UFRI-5, IMEUH, WHIR, T,
BRAWT-122950 W JrEd FW FHA T,
et T ufd duet I IWEk USiid

TITS : FEAS ft gete e MNess FaT +91 - 98184 60101

e W ASH S AR |
T ggR WeRed & oy U7 S
AR & AH:
) TS SRS (WTEET) WeSA-er HSU
2. farar fog (wmem) (Teamen 3R feateran ufemmom ufsrar) fafmm, 2016 & fafmmT 12 )
3. UIEE WIR (WTEER) T U9 A ueeRenEfaT uEde fafee & fequwet & eamned
o feqter 14 STERER, 2025 @ .
w4 fraRor SATABRY
L. IidRe eaer @1 At TH T e tsRester  uede e
InhiaShaeiter S y U1 @RI . T BoraRE) / AT e B Ay Pl BT TBR g 2. |oiuRe 3R & e f [y [01/04/10
HindaShelter 33T 3YoTT WIS dIUfeeId fofdics - T TR 7 S T i) ™ e ——
Toiigd BRI : Wiie—15, BaT e, Vae—44, SEECYITA TRAT, TRHIH, BRATT—122002. BIFA AR /B SRty o1 7m Mis & d=aq) ERER IR I ‘ . R N
WG BT : B TR 6, IR ANS TAR, WAR. Afe, 7 IS, I TR DI, ITR-282002, W AR, g T, 57 /17 TRl A, TG, HL11CHLONS000005067356/AP 10155414 12-11-2024 . 7,70,790 /— wieR® | & 750,000 /— CAGR 1 T /GoehTor G & |fSfeRer H.: 201113
ST, - 248001, R 18, u;;aa, RfRgae Wfex, o e, e, Bg’;\!m - 2012;,0;% %ﬂ"ﬁ e ﬁ;—; & T, W%R%W EEt &ﬂ:ﬁjcﬁ’fq;ﬂ;lgaﬁ’r et @ﬁzﬁ’s’, (wTg W;‘T@W ool 5 75,000 /— 4 |oRe 3AeR &1 druRe ggare @ |U22222DL2010PTC201113
— 281001, Blcl &d¥—1, UqH Tel, UT: Q] WITSI— | |, &Ilc FeR—2, ?’1 A ? DHRTI A , HIARTAR s — H{NTaldTq , ANTQTdTG— — 244001, CI4) B A1d HA = = -
$—44, 9qel, AN &7, Adew—3, WX 16 Al WU & U, AAIYST, TR U —201301, 173, g% TR, ;lgmgaa, sﬁ.w.w.tla“rzﬁ, TSB! — 247667, ot / S ﬁﬁlv‘;’g%'s' LERCERR o ) 5. |prdfle 2aeR @ Usiiga drTer 3R |adena ushﬁra;;mm T dl: T-419 ), 4 T
R T, T 12 7 A, HAC 14, NI — 131001 THd BT qUN : qHfcd & Al 3 Td s : HbIH, WIRT/TMCT AT 383 3N 384 ®, &5hel 41.60 I HIexX ©, HIGT/ ATH—bRIT, e (e s & T gm - I A, 7
Rl O, T S Rreate, S R &1 W 15 e o) o, wR-a e A, s a7 e
[wferfar fRa (vaci+) fPrrTael 2002 @ R o(1) & o) wife, SRm-fagar a1 wie T defiogd R Ser: T-210 7 T
forlrr aMRaall BT SRARIEROT o gARHTT qom RN Ra wad FRfrE, 2002 B ded SReAT Wk LAT1CLLONS000005025181/AP 10038160 156-10-2024 . 8,05,558,/— Taf® | 14.00000/— 211/5, 230 ol T AL, 5, S e
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FINANCIAL EXPRESS

IN THE MUMBAI DEBT RECOVERY TRIBUNAL NO. |
RECOVERY PROCEEDING No. 179 of 2005
WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY UNDER RULE 48
OF THE SECOND SCHEDULE TO THE IMCOME TAX ACT, 1961 READ WITH
THE RECOVERY OF THE DEBTS & BANRUPTCY ACT, 1993.

IN THE MATTER OF Exhibit No: 97
Next Date: 04/11/2025
CANARA BANK ...CERTIFICATE HOLDER
VERSUS
M/S.SVC SUPERCHEM LTD & ORS ....CERTIFICATE DEBTORS
To,

1. M/s. SVC Superchem

i. 301, Shubham Centre-l, 3rd Floor, Near Holy Family Church,491,Cardinal
Gracious Road, Andheri (East), Mumbai 400 099

i. Chhata Barsana Road, Chatta, District Mathura-281401,U P. ,

iii. 303, Guru Amardas Bhavan, 78, Nehru Place,New Delhi-110099

iv. C-91, 1st Floor, East of Kailash, New Delhi-11006S.

2. IFCI Limited , IFCI Tower, 61, Nehru Place, New Delhi-110019.

3. State Bank of India (Erswhile State Bank of Bikaner and Jaipur), 71-72,
Laxmi Bhavan, Nehru Place, New Delhi 110019.

4. Bank of India Mumbai Corporate Banking Branch, 78-80, MG Road,
Mumbai 40002.

5. Unit Trust of India ,Kshamalaya, 1st floor, 13,Sir Vithaldas Thakersey
Marg, (New Marine Lines),Mumbai 400 020.

6. Life Insurance Corporation of India , Yogakshema,Jeevan Bhima Marg,
Mumbai 400021.

7. General Insurance Corpn. of India ,Suraksha, Churchgate, Mumbai.

8. New India Assurance Co Ltd ,New India Assurance Bldg, 87, Mahatma
Gandhi Road, Fort, Mumbai 400023.

9. Oriental Insurance Company Ltd
i. Oriental House, A-25/27, Asaf Ali Road, NewDelhi-110 002 ,

ii. Oriental House, 5th Floor, 7, J Tata Road, Churchgate, Mumbai 400020.

10. United India Insurance Company Ltd
i. 24, Whites Road, Chennai 600014 ,

ii. Office No.2,3rd Floor,Maker Bhavan No.1, Churchgate, Mumbai 400020.

11. National Insurance Company Ltd

i. 3, MiddledonStreet, Calcutta-70071,
ii. MBRO-1,12,Jameshedji Tata Road, Churchgate, Mumbai-21.

12. State Bank of India,

i. Mumbai Main Branch Building, 2nd Floor, Mumbai Samachar Marg,
Fort, Mumbai 400 023

ii. State Bank Bhavan, Madame Cama Road, Nariman Point, Mumbai
400 021.

13. Central Bank of India
i. Chandermukhi, Nariman Point, Mumbai 400 021 ,

ii. Executor & Trustee Department at Jehangir Wadia Building, 51, Mahatma
Gandhi Road, Mumbai 400 023.

Whereas you M/s. SVCSuperchem Ltd & Ors have failed to pay the sum

of Rs. 22,15,65,110/- (Rupees Twenty Two Crore Fifteen Lakhs Sixty

Five Thousand One Hundred Ten Only) alongwith pendent lite and future

interest payable by you in respect ofRecoveryCertificateNo. 179 of 2005.

That the further assets have been identified by the Bank and accordingly

Learned RecoveryOfficerhas directed to attach the properties thereto.

You are hereby prohibited and restrained, until further orders, from

transferring, alienating, creating third party interest, parting with possession,

charging or dealing with the under mentioned property in any manner and that
all persons be and that they are prohibited fromtaking any benefit under such
transfer, alienation, possession or charge.

Specification of Inmovable and movable property

1. All that piece ALLthat piece or parcel of non-agricultural freehold land
bearing 340/1/Plot No. 1 & 2 admeasuring in all 06.50 Hectares Are or
thereaobuts and bearing Aakar at Rs.4.62, situate and lyingand being at
the VillagePalas, District Raigad,in the State of Maharashtra purchased
under a Sale Deed dated 15th July 1996 entered into by and between
the Company as the Purchaser and Ms.VimlaRamamurthy as the Vendor
and lodged for registration with the Sub-Registrar, Roha under Serial
No. 856 dated 15th July , 1996 and bounded as follows:- On or towards
the North : Internal Road ,On or towards the South : Petron In ,On or
towards the East: National Highway No.17 ,On or towards the West:
Plot No.3.Together with the buildings, structures, erections and godowns
and all plant and machinery attached to the earth or permanently fastened
to anything attached to the earth, both present and future.

2. The whole of the moveable properties including the Company’s moveable
plant and machinery, machinery spares, tools and accessories and all other
movables including the stock of raw materials, goods-in-process, semi-
finished and finished goods, components, consumable stores and spares
not relating to plant and machinery, i.e. “the Bankers’ Goods” both present
and future, pertaining to the Company’s land situate at Village Palas, District
Raigad in the State of Maharashtra, whether installed or not and whether
now lying loose or in cases or which are now lying or storedor be in or about
or shall hereafter from time to time during the continuance of the security of
these presents, be brought into or upon or be stored or be in or about the
Company’s aforesaid land or whereverelse the same may be or be held
by any party to the order or disposition of the Company or in the course
of transit or delivery howsoever and wheresoever in the possession of the
Company and either by way of substitution or addition.

3. All stocks, raw materials, goods in process, semi-finished and finished
goods, consumable goods / stores, book-debts, outstanding moneys,
receivables, claims, bills, all present and future assets / movables of the
Defendant No.1 lying at Village Palas, District Raigad and also at Village
Gaubhari, Chhata, Toomola, District Mathura and at any other place.

4. Description of the Inmoveable Properties Particulars of property as follows:
First schedule
Village: Guwabhari

i. Sale deed No. 1664 dt. 14/5/93 executed by Smi. Maya N/o Hare Krishna,
in favourofthe Companyin respect ofland admeasuring 3.99 acres Khasra
No.63 ofVillage Guwahari Teh. Chhata Distt. Mathura U.P.

ii. Sale deed No0.4634 dt. 27/12/93 executed by Shri Krishna-Hari Govinda,
Basudev and Prahlad S/ 0 Prabhati, in favour of the Company in respect ofland
admeasuring 0.61 acres Khasra No. 74 of Village GuwahariTeh. Chhata Distt.
Mathura U.P.

iii. Sale deed No. 4165 dt. 14/10/98 executed by Shri Ram Narain, Radha
Raman,Jagdish, Sita Ram, S/o Ram Swaroop,in favour of the Company in respect
of land admeasuring 2.43 acres Khasra No.74 of Village GuwahariTeh. Chhata Distt.
Mathura U.P.

Village:Chalta

i. Sale deed No. 4168 dt.14/10/93 executed by Shri. Ram Narayan S/ 0 Shri
Ram Swaroop, in favour ofthe Companyin respect ofland admeasuring 1.63
acres Khasra No. 137 of Village Chhata Teh. Chhata Distt. Mathura U.P.

ii. Sale deed No0.4166 dt.14/10/93 executed by Sh. Radha Raman S/o Shri Ram
Swaroop , in favour of the Company in respect of land admeasuring 1.63 acres
Khasra No. 137 of Village Chhata Teh. Chhata Distt. Mathura U.P.

iii. Sale deed No. 4633 dt.27/ 12/93 executed by Sh. Krishnu Hari,
Govinda,Basdev, Prahlad S/o Prabhati, in favour of the Company in respect
ofland admeasuring 1.63 acres Khasra No. 137 ofVillage Chhata Teh. Chhata
Distt. Mathura U.P.

iv. Sale deed No. 4167 dt.14/10/93 executed by Sh. Zagdish S/o Sh. Ram
Swaroop , in favour of the Company in respect of land admeasuring 1.63
acres Khasra No. 137 of Village Chhata Teh. Chhata Distt. Mathura U.P.

v. Sale deed No. 4169 dt.14/10/93 executed by Sh. Sita Ram S/o. Sh. Ram
Swaroop , in favour of the Company in respect of land admeasuring 1.63
acres Khasra No. 137 of Village Chhata Teh. Chhata Distt. Mathura U.P.

Village: Toomola

i. Sale deed No. 1160 dt.03/03/93 executed by Sh. Har Chand. Sher Singh
S/0 Bhovalli, in favour of the Company in respect of land admeasuring 3.67
acres Khasra No. 581 of VillageToomolaTeh. Chhata Distt. Mathura U.P.

i. Sale deed No. 1157 dt.03/03/93 executed by Sh. Pooran & Pratap S/o
Bhovalli , in favour of the Company in respect of land admeasuring 3.67
acres Khasra No. 581 of VillageToomolaTeh. Chhata Distt. Mathura U.P.

iii. Sale deed No. 1158 dt.03/03/93 executed by Sh. Har Chand. SherSingh
S/0 Sh. Bhovalli, in favour ofthe Company in respect of land admeasuring
3.33 acres Khasra No.581 ofVillageToomolaTeh. Chhata Distt. Mathura
U.P.

iv. Sale deed No. 1159 dt.03/03/93 executed by Sh. Pooran & Pratap S/ 0
Bhovalli , in favour of the Company in respect of land admeasuring 3.33
acres Khasra No. 581 of VillageToomolaTeh. Chhata Distt. Mathura U.P.

Village:Dhamsingha

i. Sale deed No.4671 dt.30/12/93 executed by Sh. Keji Ram Bharosi &
Chhutlan S/o Ram Prasad, in favour of the Company in respect of land
admeasuring 0.59 acres Khasra No. 200 of Village Dhamsingha Teh.
Chhata Distt. Mathura U.P.

ii. Saledeed No. 1929 dt.17/05/93 executed by Sh. Gopal S/o Gyasi in favour
ofthe Companyin respect ofland admeasuring 0.30 acres Khasra No. 200
ofVillageDhamsingha Teh Chhata Distt. Mathura U.P.

iii. Sale deed No.255 dt.14/05/93 executed by Sh. Prabhu, Putahokan Grichar
S/o Gyasi, in favour of the Company in respect of land admeasuring 0.09
acres Khasra No. 200 of Village Dhamsingha Teh. Chhata Distt. Mathura
U.P.

iv. Sale deed No. 114 dt.17/05/93 executed by Sh. Gopal Radhy-lal, Hari S/ 0
Ghury , in favour of the Company in respect of land admeasuring 5.39 acres
Khasra No. 202 of Village Dhamsingha Teh. Chhata Distt. Mathura U.P.

v. Sale deed No. 1927 dt. 17/05/94 executed by Sh. Phoof Chand S/o Gulbi, in
favour of the Company in respect of land admeasuring 3.16 acres Khasra No.
204 of Village Dhamsingha Teh. Chhata Distt. Mathura U.P.

vi. Sale deed No. 118 dt.14/05/93 executed by Sh. Hax Charan S/o Thakur
Lal, in favour of the Company in respect of land admeasuring 7.02 acres
Khasra No. 205 of Village Dhamsingha Teh. Chhata Distt. Mathura U.P

vii. Sale deed No. 2231 dt.29/05/93 executed by Sh. Ramesh Chand, Mahesh
Chand S/o of Ram Dayat, in favour of the Company in respect of land
admeasuring 3.45 acres Khasra No.206 of Village Dhamsingha Teh. Chhata
Distt. Mathura U.P.

viii. Sale deed No. 2232 dt.29/05/93 executed by Sh. Rajendra Prasad,
Subhash Chand S/o Ramdayal , in favour of the Company in respect
of land admeasuring 3.45 acres Khasra No. 206 of Village Dhamsingha Teh.
Chhata Distt. Mathura U.P.

ix. Sale deed No. 1954 dt.20/05/93 executed by Sh. Govind Ram, S/o Radha
Raman , in favour of the Company in respect of land admeasuring 2.26 acres

Xx. Sale deed No. 2461 dt.15/06/94 executed by Sh. Govind Ram S/o
Ganpat (Guardian of Minors) in favour of the Company in respect of land
admeasuring 2.26 acres Khasra No. 207 of Village Dhamsingha Teh. Chhata
Distt. Mathura U.P

xi. Sale deed No. 4087 dt.15/06/94 executed by Sh. Girdhari S/o Khusi Ram,
in favour of the Company in respect of land admeasuring 8.62 acres Khasra
No. 208 of Village Dhamsingha Teh. Chhata Distt. Mathura U.P.

Village : Bhadawal
i.  Sale deed No. 117 dt.17/05/93 executed by Shri Kailan and Dore S/ 0 Bhedi

in favour ofthe Companyin respect ofland admeasuring 4.03 acres Khasra
No. 165/1 ofVillageBhadawalTeh. Chhata Dist. Mathura U.P.

ii. Sale deed No. 116 dt.17/05/93 executed by Sh. Chati S/o Pooran, in favour
ofthe Companyin respect ofland admeasuring 4.03 acres Khasra No. 165/2
ofVillageBhadawal Teh. Chhata Dist. Mathura U.P.

ii. Sale deed No. 2460 dt.15/06/94 executed by Sh. Uzero S/o Ganpat, in
favour of the Company in respect of land admeasuring 0.88 acres Khasra
No. 209 of VillageBhadawal Teh. Chhata Dist. Mathura U.P

iv. Sale deed No. 1995 dt.20/05/93 executed by Sh. GovindRam S/o Radha
Raman, in favour of the Company in respect of land admeasuring 0.88
acres Khasra No. 209 of VillageBhadawal Teh. Chhata Dist. Mathura U.P.

v.  Sale deed No. 4088 dt.17/06/94 executed by Smt. Gfritraj S/o Rosham Laiand
Smt. PremBatl W/0 Hart in favour ofthe Company in respect ofland admeasuring
0.88 acres Khasra No.210 ofVillage Bhadawal Teh. Chhata Distt. Mathura U.P

vi. Sale deed No. 115 dt.14/05/93 executed by Sh. Sankar, Dalchand s Shyam
Sunder S/o Bahori, in favour of the Company in respect ofland admeasuring
4.74 acres Khasra No.217 ofVillageBhadawal Teh. Chhata Distt. Mathura U.P.

vii. Sale deed No. 2811 dt.06/09/93 executed by Sh. Dal' Chand, Mangal, S/o
Bissu, in favour of the Company in respect of land admeasuring 3.00 acres
Khasra No. 265 of Village Bhadawal Teh. Chhata Distt. Mathura U.P.

viii. Sale deed No. 3820 dt.06/09/93 executed by Sh. Ram Prashad S/o Panni,
in favour of the Company in respect of land admeasuring 2.96 acres Khasra
No. 266 of Village Bhadawal Teh. Chhata Distt. Mathura U.P.

ix. Sale deed No. 3822 dt.06/09/93 executed by Sh. Ram Prashad S/o Panni,
in favour of the Company in respect of land admeasuring 2.96 acres Khasra
No. 266 of Village Bhadawal Teh. Chhata Distt. Mathura U.P.

X. Sale deed No. 3818 dt.06/09/93 executed by Sh. Ram Prashad S/o Panni,
in favour of the Company in respect of land admeasuring 2.96 acres Khasra
No. 266 of Village Bhadawal Teh. Chhata Distt. Mathura u .P.

xi. Sale deed N0.3819 dt.06/09/93 executed by Sh. Ram Prashad S/o Panni,
in favour of the Company in respect of land admeasuring 2.96 acres Khasra
No. 266 ofVillageBhadawal Teh. Chhata Distt. Mathura U.P

xii. Sale deed No0.3821 dt.06/09/93 executed by Sh. Ram Prashad S/o Panni,
in favour of the Company in respect of land admeasuring 2.96 acres Khasra
No. 266 ofVillageBhadawal Teh. Chhata Distt. Mathura U.P. =

xiii. Sale deed No0.3817 dt.06/09/93 executed by Sh. Ram Prashad S/o Panni,
in favour of the Company in respect of land admeasuring 1.19 acres Khasra
No. 268 ofVillageBhadawal Teh. Chhata Distt. Mathura U.P.

xiv. Sale deed No. 3812 dt.06/09/93 executed by Sh. Harchand S/o Gyasi, in
favour of the Company in respect of land admeasuring 2.60 acres Khasra
No. 269 ofVillageBhadawal Teh. Chhata Distt. Mathura U.P.’

xv. Sale deed No. 3815 dt.06/09/93 executed by Sh. Harchand S/o Gyasi, in
favour of the Company in respect of land admeasuring 2.61 acres Khasra
No. 269 of Village Bhadawal Teh. Chhata Distt. Mathura U.P.

xvi. Sale deed N0.3813 dt.06/09/93 executed by Sh. Nandlal S/o Vipati in favour
ofthe Companyin respect of land admeasuring 2.61 acres Khasra No. 269
of VillageBhadawal Teh. Chhata Distt. Mathura U.P.

xvii. Sale deed No. 3816 dt.06/09/93 executed by Sh. Gopal S/o Vipati in favour
ofthe Companyin respect ofland admeasuring 2.60 acres Khasra No. 269 of
VillageBhadawal Teh. Chhata Distt. Mathura U.P.

xviii. Sale deed No. 3814 dt.06/09/93 executed by Sh. Babu Lal S/o Ruman Lal,
in favour of the Company in respect of land admeasuring 2.09 acres Khasra
No. 272 of VillageBhadawal Teh. Chhata Distt. Mathura U.P.

xix. Sale deed No0.3-09 dt.14/06/93 executed by Sh. Jay Ram S/o S/o Raman in
favour of the Company in respect of land admeasuring 2.00 acres Khasra
No. 272 of VillageBhadaval Teh. Chhata Distt. Mathura U.P.

xx. Sale deed No. 3010 dt.06/09/93 executed by Sh. Devi Ram S/o Raman in
favour of the Company in respect of land admeasuring 2.00 acres Khasra
No. 272 of VillageBhadaval Teh. Chhata Distt. Mathura U.P.

xxi. Sale deed No. 2164 dt.26/05/93 executed by Sh. Ved Ram S/o Gangadhar
in favour of the Company in respect of land admeasuring 0.52 acres Khasra
No. 273 of VillageBhadaval Teh. Chhata Distt. Mathura U.P.

xxi. Sale deed No. 120 dt.26/05/93 executed by Sh. Ramesh Suresh, Kamal,
Mahadev, Harprasad, S/o Hadan in favour ofthe Company in respect of land
admeasuring 18.61 acres Khasra No. 273 of VillageBhadaval Teh. Chhata
Distt. Mathura U.P.

xxii. Sale deed No. 121 dt.26/05/93 executed by Sh. Laxman, Govind Ram, .
Jamuna Prasad, Bhagvat Prasad S/o Ved Ram in favour of the Company
in respect of land admeasuring 14.99 acres Khasra No0.273 of Village
Bhadaval Teh. Chhata Distt. Mathura U.P

xxiv. Sale deed No. 1928 dt.17/05/93 executed by Sh. Rampal S/o Radhey
Shyan in favour of the Company in respect of land admeasuring 1.81 acres
Khasra No. 286 of VillageBhadaval Teh. Chhata Distt. Mathura U.P.

xxv. Sale deed No. 4632 dt.27/ 12/93 executed by Sh. Kishah Hari, Govind
Vasudev, and Prahlad S/o Prabhati, in favour of the Companyin respect
ofland admeasuring 1.98 acres Khasra No0.288 ofVillageBhadaval Teh.
Chhata Distt. Mathura U.P.

xxvi. Sale deed N0.4173 dt.14/ 10/93 executed by Sh. Sita RamS/o Ram Swaroop,
S/o Prabhati in favour ofthe Company in respect ofland admeasuring 1.98 acres
Khasra No. 288 of Village Bhadaval Teh. Chhata Distt. Mathura U.P. \

xxvii. Sale deed No.4171 dt.14/ 10/93 executed by Sh. Radha Raman S/o Ram
Swaroop, in favour of the Company in respect of land admeasuring 1.98
acres Khasra No. 288 of VillageBhadaval Teh. Chhata Distt. Mathura U.P.

xxviii. Sale deed No0.4172 dt.14/ 10/93 executed by Sh. Ram Harayan S/o Ram
Swaroop, in favour of the Company in respect of land admeasuring 1:98
acres Khasra No. 288 of Village Bhadawal Teh. Chhata Distt. Mathura U.P.

xxix. Sale deed No0.4170 dt.14/10/93 executed by sn, Jagdish S/o Ram
Swaroop,in favour ofthe Companyin respect ofland admeasuring 1:98 acres
Khasra No. 288 of VillageBhadawal Teh. Chhata Distt. Mathura U.P.

xxx. Certifyextracts ofrevenue records (43 in Nos.)
First Schedule

Directly Purchased Land
Village: Guwahari

i. Sale deed No. 2400 dt. 16/6/94 executed by Sh. Tuia Ra, S/o Shri Chand, in
favour of the Company in respect of land admeasuring 7.33 acres in Khasra
No.71 ofVillageGuwahari Teh. Chhata Distt. Mathura U.P.

Village: Chhata

i. Sale deed No. 4346 dt.17/ 12/93 executed by Shri. Purosht- tam S/0 Shri
Rupi, in favour of the Company in respect of land admeasuring 0.82 acres
Khasra No. 138 of VillageChhata Teh. Chhata Distt. Mathura U.P. Village:
Dhamsingha

i. Sale deed No. 1057 dt.22/3/95 executed by Sh. Parsuram S/o Sh. Thakur
Lal , in favour of the Company in respect of land admeasuring 7.01 acres
Khasra No.205 ofVillageDhamsingha Teh. Chhata Distt. Mathura U.P.
Village: Bhadawal

i. Sale deed No. 2506 dt.2076/94 executed by S/Shri Ram... shwar, Bhole and
Muli in favour of the Company in respect of land admeasuring 1.15 acres
Khasra No. 221 of VillageBhadawal Teh. Chhata Distt. Mathura U.P.

ii. Sale deed No. 119 dt.11/1/94 executed by Sh. Kishen Lal S/o Shukh Ram, in
favour of the Company in respect of land admeasuring 15.06 acres Khasra
No. 275 of VillageBhadawal Teh. Chhata Distt. Mathura U.P.

iii. Sale deed No. 2399 dt.16/06/94 executed by Sh. Babulani Brahmanand S/o
Mathi, in favour ofthe Companyin respect ofland admeasuring 2.70 acres
Khasra No.289 ofVillageBhada- wal Teh. Chhata Distt. Mathura U.P.

Acquired Landi.

i Copy of agreement dated 17.04.95 with State Government in terms of
section 41 of Land Acquisition Act 1894 in favour of the Company in respect
of land admeasuring 9:90 acres in Khasra No. 212 and 17.437 acres in
Khasra No. 227 of Village Bhadawal Teh. Chhata Distt. Mathura U.P.

i. Copy of award dated 25.0.95 from State Govt.

iii. Possession memo date 25.5.95 from State Govt..u/s17 of Land Acquisition
Act,1894

iv. Letter from Special Land Acquisition Officer confirming no pending writ or
petition

v. Letter from Uttar Pradesh state government dated 22\08\96 regarding
mortgage permission

vi. Letter from state government dated 5/07/96 regarding 90 days notice to
FTCland other Institutions and Banks before exercising the rights under the
agreement dated 17/04/95.

vii. Certifiedextracts ofrevenue records ( 5 in nos.).
SECOND SCHEDULE
(Description of Imnmovable Properties)

SrNo Khasara 1 Village I Area (Acres
Directly purchased land

1 72 | Guwhari | 7.33

2 138 Chatta | 0.82

3 205 | Dhamsingha | 7.01

4 221 . Bhadawal | 1.15

5 275 | Bhadawal | 15.06

6 289 . Bhadawal | 2.70

Acquired land is] s 6 ofLand AcquisitionAct, 1984

7 | 212 | Bhadawal | 9.90

8 227 | Bhadawal | 17.437
I | 61.407

together with all buildings and constructions erected/to be erected thereon and
all plant and machinery attached to the earth or permanently fastened to anything
attached to the earth.

Given under my hand and seal of the Tribunal on this 30th day of,September 2025
at Mumbai

(i/c Yatindra Kumar Sinha)
Recovery Officer,

Chawri Bazar Branch, Delhi

NOTICE FOR BREAK OPEN OF LOCKER

This is to inform you that the locker holders of our Chawri Bazar
Branch relating to the following locker accounts have failed and
neglected to pay the prescribed locker rent for a long time in spite
of our various notices and demands made to them. As per the
Terms and conditions agreed to by the locker holder, the bank will
be at liberty to break open the said lockers in the event of non-
payment of rent. Accordingly, it is proposed to break open the said
locker on 15.01.2026 by serving the formalities and the respective
locker holders are advised to approach the branch before the due
date and settle the dues to avoid action. The charges for break
open would be borne by the renters and the bank reserves the right
to take legal action for recovery of the same along with rent arrears
/ other charges etc.

@11 ETRT4'DB! BANK LTD

.No. Branch Name Locker No Due from Name and Address
1 | ChawriBazar| G2-10 |01-04-2022| M/s.Parveen Enterprises
Branch H.no. 2042, D 3, T/F, Gali Kalyan Pura,
Turkman Gate, North, Delhi, Pin 110006
2 | ChawriBazar| G2-12 01-04-2022| Mrs. MamtaVerma

Branch 2085, Katra Gokul, Shah Bazar Sita
Ram, North Delhi, Nor24, Pin-110006
SD/-
Date: 14.10.2025 Authorized Signatory

Place: New Delhi IDBI Bank, Chawri Bazar Branch |

m [T AT Department for Special Oparations : HOFC Bank Ltd., Ground Floor,
MWH,_W Gulab Bhawan, &, Bahadur Shah Zafar Marg, ITO, New Dalhi 110002

DEMAND NOTICE LI/ 13(2) OF THE SARFAESI ACT, 2002
Motice is hereby given 1o under mentioned borower, guaranion’s) & mortgagors) who have
defaulted in re-payment of the loan facihity(ies) cbtained by them from HDFC Bank Lid. and
whose ban account has been classified as Noa-Pardorming Assal (WPA) on 28053021, The
notices wera issued on 23.07. 2005 to them uis 132) af the Secuntsation of Recanstnicton of
Finencial Assats and Enforcemeant of the Secuniy Inlerast fcl, 2002 (5ARFAES] Acl, 2002) on
their fas! known addresses buf few of them hawve refumed un-served, thus they are being
Informed by way of this public notice
Mamg of the Borrower: 1. Wis Krishna Industries Through #z Proprietor Mr. Bunish
Kumar Jain, Mis Krishna Industres, Rithani HCL, Rilhani, Meerul Mearul City {Mear Main

Huad'ldﬂarF'radesh 2500032,

S S

Hamufm;FmprletnrfEuHanmrIMunmw. =2, Mr, HunlshﬁumirJaln.stE"-}u
214, Gan| Bazar, Chandragupta Pur, Meerst City, (MNear Main Road, Bus Stand Dalhi Road)

Meert, Uitar Pradesh = 250001, Alzo At M's Krishna Industries Ritsani HCL, Rithan,
Meerul, Meerud City (Mear Main Road) Utlar Pradesh-250002,

Name of the Guarantor ;- 3. Ms. Rashmi Jain, House No. 214, Ganj Bazar, Chandragupta
Puri, Meerut City, {Mear Main Eoad, Bus Stand Delhi Rosd) Meerut, Utlar Pradesh -
250001,

DESCRIPTION OF THE MOVABLE PROPERTIES

Description of property ~ Asset belonging to |
Hypothecation by way of seclusive charga oo all present and futurs Bunish Kumar Jain
slocks & book dabts

DESCREIPTION OF THE IMMOVABLE PROPERTIES

Description of Property Owned by
Dz resadential house constructed an par of Plet No.63, consisting of KhasraMo. | Munish

1880, having an area of 101.55 squasne yards, .., 84.92 square matres., siluated | Kymar Jan
al Gupla Colany, Chinbhur, Mearul Gity, Meerul Uttar Pradash - 280002
bounded (a5 per zale deed) as Naorth: House Of Sushil Gupda, East: 20 Feal Wide
Road, Soith: Housa OF Sarder Ji, West House Cd Other,

Date of Notice . 23.07 2025 | Date of NPA; 2809 2027
Amount Outstanding (As on 30.06.2025) : INR 46,57, 133.34¢- [Rupaes Fory-5x Lakhs Fifty-
Seven Thouzand Ona Hundred Thirty-Thrae and Paksa Thirty Faur Onlvh as an 30.06. 2025
The above named bormower ardior their guasantor]simongagorsis) are hereby called upon 1o
make payrment of outstanding amount within 80 days from the date of pubbication of this nobice,
[ailing which further staps will be laken after expiry of 50 days under sub-section (4} of Seckan 13
A SARFAES! Act
Date ; 14.10,2025

For HOFC Bank Ltd., Authorised Officer

FORMB
PUBLIC ANNOUNCEMENT

(Requlation 12 of the Insolvency and Bankruptcy (Liquication Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SN CINEMA ADVERTISING PRIVATE LIMITED

PUNJAB COMMUNICATIONS LIMITED
Regd Office : B-31, Phage VI, Industrial Area, 5.A.5. Nagar (Mohali}- 160071
(CIN:L32202PB1981SGC004616) (Web: www.puncom.com)

Notice for Special Window for Re-Lodgement of Transfer
Requests of Physical Shares of Punjab Communications Limited
Pursuant to SEBI Circular No. SEBI/HO/MIRESD/MIRSD-
PODP/ICIR/2025/97 dated July 2, 2025, Shareholders of Punjab
Communications Limited are heraby informed that a Spacial Window is
opened for a period of six months from July 7, 2025 to January B, 2026 to
facilitate re-ledgement of transfer requests of physical shares of the

Company,
<hareholders are to note that this facility is available only for re-
lodgement of Transfer Deed(s) which were |lodged prior to the
deadline of April 1, 2019 for transfer of physical shares and which
wera Rejected/returned/not attended to due to deficiency in the
documentsiprocess of otherwise
Eligible Shareholders who wish to avail the opportunity may submit
their transfer requests along with the reqguisite documents to the
Company's Registrar and Transfer Agent i.e. Alankit Assignments
Ltd., Alankit House, 4E/2, Jhandewalan Extension, New Delhi-
110055. The Shares that are re-lodged for transfer shall be issuad only
indematmode.

Faor Punjab Communicatons Limited

Sd/-
Place: Mohali Pratima Yadav
Dated: 13" October, 2025 Company Secretary

RAJASTHAN CYLINDERS AND CONTAINMERS LTD
Regd. Dffice: 5P - 825, Road No. 14, V K | Area, Jaipur -302013,
Tel: 8114140317712, E infoltbajoriagroup.in;

W wew bajoriagrouping CIN No: L23 101RJT1930PLCO0D2140
NOTICE OF SPECIAL WINDOW FOR RE-LODGEMENT OF

TRANSFER REQUESTS OF PHYSICAL SHARES

Matice is herehy piven o inform that SEBI wide its Circular No. SEBI/HO/MIRSD/MIRSD-
PoD{PIGIR{Z02Z587 dated July 02, 2025 has apened a special window anly for re-ladgement of
transter desds, which wers kndged prior to the deadbme of April 01, 2018 and rejected | retemned |
naf attended to due to deficincy in the documents | process | or otharwise, for a period of iy
manths fromJuly 07, 2025 1l January 06, 2026.

Investors witn have missed the earlier deadline of 3151 March, 2021, are encouraqed to avai this
oppariumty.

During this period, the securities that ase re-fodged for transfer (mchuding those requests that zre
pending with the Listed Companyl RTA a5 on datel shall be issued only in demat mode.

Tha eligibls investors can submit their requests along with reguisite documents to the Company)
ATA of the Company at tha bebow mantioned addrm

Heu{ﬂrar and Share ananslur Agunl
Beetal Financial & Computer Services (P} Ltd
Baptal Hawse, 3rd Floar, 99 Madangr,
Behind Local Shopping Centre, Mear Data
Harsukhdas Mandir, Mew Defhi - 110062
Phone: 011-29%61281-83

Email: beetal@hestalfinancial. com;
beetalria@gmad.com

o F-I-a;a&_ﬂ:-a; Gylinders and Contamers Lid
a[-

fyinach Bajeeia {Chairman cum Managing Deector)
DIN: B1402573

The Secretarial Department:

Rajasthan Cylinders and Containers Limited
Regd, O .; 5P - 825; Road Mo, 14,

V.E.L Area, Jatpur -302013 (Rajasthan)
Tel: 81.141-4031771-2;

E- Mail: mio@bajoriagroup.m

Place; Jaipir
Dote; 13.10.2025

i#r==— HERO HOUSING FINANGE LIMITED

Reglstered Office; 09, Commandy Centre, Basant Lok, Vasant Vinar, Kew Delhi-110057

Branch Office: Office No. A-E. Third Floor, Seclor-4, Noida-208301
PUBLIC NOTICE (E- AUCTION FOR SALE OF IMMOVABLE PROPERTY)

[UNDER RULE (1) OF THE SECURITY INTEREST [ENFORCEMENT) RULES, 2003]

ROTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERO HOUSING FINAMCE
LIMITED (SECURED CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETSAND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
Malice is hereby givenio he puliliz in ganeral and in particuler to the barrowen's ) and gusrardor] ) or their
lagal heirs! represantalives fat the below described immowabla properies modgapadicharged to tha
Secunad Crodbar, o pietasaon of which has bean laken by the Suthoriead Officar af Han Housing
Fimanca Limited [secuned casditor, wil ba sofd 6n J0-0ctobes-2025 [E-buclion Dale| on “AS 15 WHERE
157, A3 S WHAT 15" and "WHATEVER THERE 157 basis for recovany of cutslanding does from below
menticned Borowers, Co- Bonrowens or Guarantors. Thie Reseree Briceand the Earmes| Money Deposil
k= mentipnad below. The EMD should be made through Demand OraftRTGEMEFT for parkcpating in
tha Public E-Auction slong with the Bid Foem which shal be submitiad 1o the Aulhorsed Officer of the
Hara Heusing Fmancs Lid Onoor bafore 29-0cGiabar-2025 G5 PM &t Branch Offica: Ofice Mo, -8 Third
Floar, Sechor-4, Maida-201301

b

Corporate Identity No. Of corporate debtor  |U22222DL2010PTC201113

5. | Address of the registered office and principal
office (if any) of corporate debtor

Current Registered Office Address:

A 419 B, 4" Floor, Somdatt Chambers 1,5 Bhikaji
Cama Place, New Delhi 110066

Previous Registered Office Address:

A 210 & A-211/5, lind Floor, Somdatt Chambers 1,
Bhikaji Cama Place, New Delhi 110066

6. | Date of closure of Insolvency Resolution 09.10.2025
Process

7. | Liquidation commencement date of 09.10.2025
corporate debtor

Rakesh Kumar Jain
IBBI/IPA-002/IP-N00053/2017-18/10105

8. |[Name and registration number of the
insolvency professional acting as liquidator

E-205, Basement, Greater Kailash,
Part II, New Delhi -110048.
Email : sirshree.rakesh@gmail.com

9. | Address and e-mail of the interim resolution
professional, as registered with the Board

E-205, Basement, Greater Kailash,
Part Il, New Delhi -110048.
Email : nclt.sncinema@gmail.com

10, Address and e-mail to be used for
correspondence with the liquidator

SI. Loan Wame of Bormower(s)/ Co- Date of Type of Possession| Reserve Price
No PARTICULARS DETAILS Account |Borrower{s) Guarantor(s)] Demand Nofice | [Under Constructivel  Earpest
1. |Name of corporate debtor SN Cinema Advertising Private Limited Ha. {Lagal Helrls) Legal Bep. | Amount as on dale { Physical) Monay
2. | Date of incorporation of corporate debtor ~ (01.04.2010 HHFLAX GOURAY SON OF 1008024, Physical Rs 15.5'3 l]-l][!.l
3. | Authority under which corporate debtoris  |Registrar of Companies, New Delhi Eﬁ?ﬁ:g“ PRADEEP KUMAR Rs. 21.=ETI:.115I?'.2-11'- Rs. 1.55.000-
incorporated/ registered Registration No. 201113 a% on DB10i2023

Description of proparty; Flal No. FF-2, First Flacr. Front RHS, Pl Ko A28, Khasra Mo 347, Winou
Raf Righits, Ril vhar Sefikan Awas Smili Lid, Vitege- Sadulanad, Lani, Ghazabed- 201102 consisting
af g bedrooms, ane drawing/dining room, kbchen, toiki-bathroom & balcony, Boundad By- Morth: 30
wide mad East Front LHS Ung JPlot No. 595 Soush: Rear BHS Unit' Cihes plal, Wast Plol Mo, &-57)
Vacant Plal

HHFLAXHOU | Harendra Katariyal | 25/06/2024, Rs. 20,73,718.30"- | Physical| Rs. 14,00,000/-
23000031518 | Vijeta Katasiya a&s on 08H0/2025 Rs. 1,40,0000-

Description of property: “Flef Mo SF-2 Secand Flooe, Fromt LHS with roof nghis situated on Plod Mo A-
98, Khasra Mo, 348, having area measdring 50520, 1L La. 46,32 sq mirs, Rail Wihar Sabkas Aves Samili
Ll Vikege- Sadulabad Tebel- Loni, Dislict- Ghaziabad, UMar Pradesh- 200902 consisting of -t
beckams, one draaing roam, one kilckan and b lodet bathroom, & bafcony. Bourded By: North: 304
wide road - on ground floce, East Piol Mg 8.87 South: Common Pagsans & Fiaf 2F-1, Weat, Flat SF.1°

HHFLAXHOU | KAMAL KISHOR | 09)07/2024, Re. 12,99.903., TEIJJ Physical| Rs. 8,00,000/-

23000043622 as on 0612025

E———————n —=———aima.

Description of property: *Flal No. F-3. LIG, First Flaor Withou! Reol Hights Rear LHb Pertion,
cofsisting of ane drawinadining recen, ane badrocen, ame ioded, one kikchen and ana bakaony having total
&m-.lererj ames magsuning 450 57 fea,, 41,805 50, metres construchan on Plot Mo C-1058, DLF Aakur
‘ihar, Wilege Saduliabad, Pargana & Tehal Lond, District Ghaziabad-201102 Boumded By- North; Plod
Mo, MM A0 East: FlatMo. F-4, 1/ Plat No. G-1/29, South: Eniry! Flat Moo F-2740 i wede road, West Plot No
C-172 "

N

11.| Last date for submission of claims 08.11.2025

Notice is hereby given that the Hon'ble National Company Law Tribunal New Delhi Bench has ordered the
commencement of liquidation ofthe SN Cinema Advertising Private Limited on 09.10.2025.

The stakeholders of SN Cinema Advertising Private Limited are hereby called upon to submit a proof of
their claims, on or before 08.11.2025, to the liquidator at the address mentioned againstitem 10.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,
shall be deemed to be submitted under section 38.

Rakesh Kumar Jain,
Liquidator

SN Cinema Advertising Pvt Ltd
Place : New Delhi

Date :13.10.2025

BEFORE THE HON'BLE NATIOMAL COMPANY LAW TRIBUMAL,
CHANDIGARH BENCH AT CHANDIGARH

COMPANY PETITION CP (CAA) NO, 33/ Chd/Hry/2025
CONNECTED WITH
COMPANY APPLICATION CA [CAA) NO. 23/Chd/Hry/2025

IN THE MATTER OF SECTIONS 230-232 AND OTHER APPLICAELE
PROVISIONS OF THE COMPANIES ACT, 2013 READ WITH COMPANIES
(COMPROMISES, ARRANGEMENTS AND AMALGAMATIONS) RULES,
2016

AND
IN THE MATTER OF SCHEME OF AMALGAMATION
BETWEEN

1. BHAMINI REAL ESTATE DEVELOPERS PRIVATE LIMITED
CIN: U45201HR2006PTC106790; Emall: corporateaffalrs@dif.in
2" FLOOR, DLF GATEWAY TOWER, R BLOCK,
DLF CITY, PHASE-Il, GURUGRAM - 122002, HARYANA

... PETITIONER NO. 1/ TRANSFEROR COMPANY NO. 1
AND

2. OLF URBAN PRIVATE LIMITED
CIN: UTD109HRZ0D1SPTC130724; Email: corporateaffairsi@dIf.in
1" FLOOR, DLF GATEWAY TOWER, R BELOCHK,
DLF CITY, PHASE-Ill, GURUGRAM — 122002, HARYANA

...PETITIONER NO. 2/ TRANSFEROR COMPANY NO. 2
WITH

3. DLF HOME DEVELOPERS LIMITED

CIN: UT4B99HR1995PLCOB2458; Emall: corporateaffairs@dif.in

2" FLOOR, ARJUN MARG, DLF SHOPPING MALL,

OLF CITY, PHASE-l, GURUGRAM-122 D02, HARYAMNA

.« PETITIONER NO. 3 | TRANSFEREE COMPANY
PP ition

A Petition under Sections 230-232 of the Companies Act, 2013, for sanctioning
the Scheme of Amalgamation between Bhamini Real Estate Developers
Frivate Limited {Pefitioner Ma. 1 Transferor Company Mo, 1) and DLF Urban
Frivate Limited (Petitioner Ma. 2 f Transferor Company No. 2) with DLF Home
Developers Limited (Pefitioner No. 3/ Transferes Company ) was presentad by
the above Pefitioner Companies on 18082025, which was heard on
12092025 and the Order was proncunced by the Hon'ble Mational Company
Law Tribunal [MCLT), Chandigarh Bench st Chandigarhon 12.09.2025. As par
Order dated 12.09.2025, the said Petition is now fized for heanng before the
Harm'ble MCLT, Chandigarh Bench on 31.10.2025 at 10.30 a.m. Any parson
desirous of supporting o opposing the said pelition showld send to the
Fettionars’ Advocats nofice af his/her intantion, signed by him'bar or hishear
Advocata, with hisfher name and address, so as to reach the Peliioners’
Advocate nol later than two days belore the date fixed for the hearing of the
Petition. Whera, he/she seeks lo oppose tha Petition, tha grounds of oppasition
or a copy of hisher affidavil shall be furnished with such notice. & copy of the
Peatition will be fumishad by the undersigned 1o any person redquiring the same
on payment of prascribed charges. S

Manisha Chaudhary
UKCA and Partners LLP
Advocale for the Petitioner Campanies

HHFNOIHOUZ300004 3122/ I:“'!I*'El'ﬂ'.-l 211172024 Rs, 12,47,935.471- | Physical| Rs. 8,00,000i-
{HHFNOILAPZI000043585 | Singh as on DE0IE025 R, B0,000-

Description of propardy: Fial No, FF-3, LLG, 15l Floor Rear Sada willoud real dghls, corsisling af o
drgraang diming Feam, ofe Desdroom, and iaial, o Kbcnsn and DEcony having covenéd red Mekiunng
350 59, M. Le 3267 50, mirs, Khases ko, 353 stauted on Fiof Mo, 0-185-8, Push Vihar Bashyan Kun|
Sacond, Yilage Sadullabad, Pargana Anc Tehsll Lord, District Ghazisbad, Utsr Pradesh -201102,
Baunded As: East- 15 FtWide Road, West- Othar's Proparty, Marh - Remaning Portion OF Fiot, Scuth-
Cither's Proparty

HHFNSPHOU 21/08/2024, Rs.31,53,596.22/- | Physical| Rs. 17,00,000-
22000030644 as on 0BM0F2025 Rs. 1,70,0000-

Description of property: Bulll up uppar Ground Floos, withoul raod righfts, Flad Mo 3 (Easlem Sida,
rikdcle pomion of RHS Midda) area measuring 55 5q. s bower- D Preamber, cul of bul up proparty
baring Piod Mo, 3-E & LB cul of Khasea Mo- 5904 631, Village Nawada, Naaada Extension, Block-84,
Ltkam Magar, Mew Delhl-116052. Bounced By, Marh, RHS Rear sids unit / Csher Property, East Gali,
Saush: Front RHE Unit'road 18-Ft West; Staircase and B Cther property

HHFGAZLAF| Ramesh Chand Son of 1611002024, Rs, 19,56,760.60{-] Physical| Rs. 11,30, 000
22000028738 | Tola RamiParvesh Devi as on 0B/10/2025 Rs. 1,13,000/-

Description of property; All hat property fpancal of Sand being sifiated in PM-unaushorzed colonis n
Delh Avwas Adhikar Yojana Cel, imsusd by Dali Developmant Authangy, In'eay Vihar Ph-1, Kaar Riihala
Reqn Mo 347, Put Flet Mo 05, wihold roof nghis, frond porion, Raght Sade, First Floor House Mo, F-21
And 3. Khasra Ma. 7721, Villaga Of Revanua Esfals Rithala GIS Id Mo, Of Geo-coordinatas Fila
DDAGERIDS T 2020 24350200574 And Measurng 52.25 5q. Mirs Hasing Fsl Floce. Boundad By
Moeth: AT Flad o, 8, East Other's Proparty, Soulh: Gall, WesEEWT FalNo §

HHFNSPHOU]  MALTI SHARMA/ rmu.':uza.m. 27,38,142.50/- Physical |Rs. 10,00,000)-

Muneesh Kumar
Wikki Diawl

22000029260 | AJRY KUMAR a5 on 1N08202S Ft; 1 l:ll;l IJMI

Description af praperty: Fialno. SF-1, Secord Floor, Front LS Without Ro u:ﬂﬁngr':s. covered area
measuring 53 s wds Le 44 31 sq. mirs, MG, bulllon Plat Ne-128, Khasra No-229, Gall No, 13, D=4,
Ashok Vatike Vilage Pasonda, Pargane Loni; Tehsd And District Ghaziabad, Uitar Pradesh- 201005,
Warth: Otfher Praperty, East; Rear side Prapesrty! Cthar proparty, South: Front BHS Flef iPlot Mo, 127,
West Road151

P

HHFNSPHOU|  SATISHKUMAR  [22111/2024, Rs. 18,12, 709.61- mnm’na 9,50,000.-
22000027314 as on 10/10{2025 | Rs. 95,000

Description ﬂ! property: A Residential Flaf Mo, SF-3, MIG, Second Floar Beck Side |EHE| with roaf
fighl, consesing of taa bedmoms ans drawing room, one kiltkan, b fnll balkroam and one balcory,
argmeasuring 534 5o, e 49,60 sqmbs, buillon Plol Mo, B-11408 8 B-114/8, BLOCE-B And Khasra Mo
221 situgted at Rad Vinar Sehican Awas Samill Lig. Vilage Sadidlabad, Pargan & Tehsll Lo Ghaziabad,
Listar Pradesh Bounded By, Marth: Othar's Plobroad 25 Faet Wids East Other’s Plotteacant Plot, Sauth;
Oilher’s Pial, West ‘.‘&..arth"r

HHFDELHOU1300000 | Meena Wife of [17110:2023, Rs. 27,07.583.911 F-=|w5|:a|'Fti 10,50,004/-
6505 & HHFDELIPL | Ishwar/Sushil as on 1VIN2025 Fis, 105,000 |
19000006520 Kurmar |

Degcripdion of property: Thind Fioor with recf righés, Plat ki, - B4, Khases Moo 68 heving covered anan
measuring E5.88 =q. més buit on Freshold Plal la. B4, cansisling of twa bedrooms, ars drawing racm,
ana kitchan, one todetbathrocen, & balcony, Akeshwani Civil Wing Sehkan Awaas Samili, Wilaga
Sadultabiad, Pargana And Tehsi Loni, Ghasiabad, Wlar-pradesh -201102. Boundsd bs Morlk: Other
PlaL East Plot Mo, b, Souln: 4 I.I.'-'ll]l:H':laLI Wesl FlolNo. g3

A SR ST il H R AP,

Terms and condition: Th-'I E-auction willtake place Ihn:'ugh portal ipsaenkeauctions. com o 30-
Roicher-F 25 (E-Auction Dase) Afier 11:00AM crwards with limited extension of 10 minutes each
Tha Inlending Purchasers | Baddars are raquirad fo deposit EMD amount sither through RTGS |
MEFT or byway of Demand Draft BT GSNEFT fevaunng the "HERDHOUSING FINANCELTD. The
EMD amount will b2 refum o the unsuctessfid bidders afer conclusion aftha E-auction

Tarms and Conditions of the E-Auction: 1. E-Auclion is being held on Az s whare iz Basiz’ &8s
is what == Basis™ & “whatever thera is Basis” & “Wilhout recoursa Ba=is™ and will be condictad
*perline”, 2, Bad incrament amount shall be s, 15,000- (Fupees Fitesn Thousand Only). 3. The E-
Auction will beconducted through Mg, C-1 India Pyt Lid through Me. Dharani Krishng- D9481B2322
[ Helpine Nols ) Suppar Landing no+31 124 4 302020 2021 (2028203 3rx0 24 | Suppost Mobila Nos.
517291881124 125,26 and E-mai on suppori@bankeaictions. com andiraiic inda, com j al thair
wed portal hitps: barkesucions. com 4. There is no encumbranca on the proparty which is in e
knowledne of Secured Creditors, However, the infending bidgers shoukd make theirocen indapandent
enquires regarding the encumbrances, fike of property put on auction and daims!d righis’ dues!
affacting the propary, pror i submitting thair bids. In Fis regard, the E-Aucion advertisament does
rot constituba ard will nod be desmed lo constilute ant commitmant af any raprasenatalion af Herao
Housing Fnance Limited. & Thedufhonzed Officar | Sacurad Cradéor shall nat be responsibla inany
way for any thad-pasty dlaimsd rightsf dues. The sale shall be subjert to rulesd conditions! prescribead
uncer the Sacuniization and Reconsinucionof Financial Assets and Enforcementof Secarity intarast
Bt 2002, The other tems and conditions of he: E-Auction are publishad in the Sllowing wabsite
vww_ hanahausmglinance, com. §, For properly delads and wsit bo progerty conlact io Mr. Ershad Ali |
ershad gli@herphfl com! BEDZITO415 BEDZIT0415 &nd Shekhar Singh/F711522275|
shekhae singhaherohfl.com, 7. The prospective bidders can inspect the property on 24-Octobar-
2025 betwean 11.00 A M fo.2 00 P-Mwith price appoontraent

15 DAYS SALE NOTIGE TO THE BORROWER /'GUARANTOR MORTGAGOR

The abowva-mantioned BorowenMofgagor'guaranbars 208 hareby mobiced o pay b sum as
mentanad in Damend Malice urder saction 13(2) with a5 on date intarest and expensas bafore the
date of Awction failng which Me propery shall be auctioned and balance dues, § any, will be
resae nad wilh inderest and cosHnam wou
For detailed lerms and condiions of the sale, please reder o the Ink provided in
hitps: st herohameinance. infher_hougingfother-notice o Heny Housging Finance Limited |
Securad Credilor's) wabsita e, wivw herohousmpginance .com

For Hero Howsing Finance Lid, Authorised offices

. . . . Dated © 13102025 At E-2, Kailash Colony, Mew Delhi-110048, Date: 141072025 Mr, Shekhar Singh, Mob-3711522275
Khasra No. 207 of Village Dhamsingha Teh. Chhata Distt. Mathura U.P. @ Debt Recovery Tribunal Place ' Gurugram Phone: 9810 727 660 E-mail: service@ukea.in Place: DelhiNCR Email shakhaﬂngh@hemhﬂ.mn
epaper.ﬁnant:’:aEexpres&.mn‘ . . N :
o9 o o® o ew Delhi 9o ©




